
THE MINISTER OF COMMERCE 
(SHR! DINESH SINGH): (a) The 
current import policy ooly lives aD edge in 
favour of export productioll. Industrial 
units both in the large and small sector 
whose export performance during 1967·68 
has been 100/0 or more of their production, 
will receive preferential treatment in the 
matter of source.. of supply and facilities 
of expansion of production capacity, as 
compared to other units. In the case of 
certain specified priority industries which 
fail to achieve even a minimum export 
performance of 5 :';, of their production 
during 1967.68 will be liable to cuts in 
their import entitlements. They will also 
not be eligible for facilities for importing 
from sources of their choice and for 
expansion of their production capacity. 

(b) and (c). It is too early to assess 
the impact of the new import policy. 
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I.S.I. Staodards for ColDlelies 

*1690. SHRI RABI RAY: Will the 
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be 
pleased to state: 

(a) wbether it is a fact that tbe Indian 
Standards lostitution has laid down stan-
dards for cosmetics ; 

(b) if so, wbat are tbose standards; . 
(e) whetber in view of the fact tbat 

most of tbese products are not of the 
optimum standards aod tbese substaoqard 
varieties come out of non·orgamzed sector 
of cosmetic industry, the steps wbich 
Government propose to take to remedy 
the situation ; and 

(d) whether Government propose to 
incorporate the specifications in the Drup 
and Cosmetics Act, 1964 and if so, the 
main features tbereof 1 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED): (a) 
to (d). A statement is laid on the Table 
of tbe House. [Placed in Library. See No. 
LT.1206/68] 

Eli:ports of Tool sad Alloy Steel Serap 

·1691. SHRI NARDEO SNATAK: 
Will the Minister of STEEL, MINES AND 
METALS be pleased to state : 

(a) whetber it is a fact tbat the 
Metal Scrap Trade Corporation Ltd. 
contrary to' the information it put out 
stating th'at export of tool and alloy steel 
scraps and' stainless steel scrap would be 
allowed for export till lune, 1968 has not 
allowed the scrap merchants to exj:ort 
tbese scraps, but bave again asked them to 
offer tbe same to tbe Hindustan Steel 
Limited; 

(b) wbether it is ~Iso a fact that' the 
Hindustan Steel Limited bave quoted 
terms, sucb as, that tbe scrap merchants 
should agree 10 wait for payment asainst 
tbe scrap till the same is melted at tbe 
Steel Project's convcoience and made into 
101l0ts ; and 

(c) if so, the steps Government pro-
pose to take to see that the HlnduslaD 
Steel Limit!,d do. not cau~e ul!due ~ardship 
to scrap mercbanta 1 '. ". 




